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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

:b. 

ED1 20Q, 

A,l .ct 	iabher 

Nhant)1ied raaureiy on 10.4.1994 

while in service under the esoient i 

ixagpur )iviiori.In the said rnises, 

Appl'Lciant'zmother (nt.Guruari kiohant 

suhhditted a r€ resttcQ. or 16.8.94 t 

rovi.ie an 	1omen to the 

also submitted 	eprent,tj0 on 5.2.02 

8,3,03 ri3. on 3.503 reeatjrh0 

U 



NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

it espflaents to provie an 	1ovrcut 

to the ppiicat in order to rsove the 

Jistres condiior1 of the iaii1y.It 

:ippears th- the qrlevance raised by the 

mother of the A:p1ict was turned dowti 

un 5.9.03 on the ground of lirnitstion/ 

because the request for rovLiing cornpassioriiite 

a,ointr1t ws rurnished after i laxse of 

five ye.rs from the ate oc .3.eatn of the 

ovt.vant.z er vrous circu1xz of the 

4lwys, re uest for provisi. rig compassion ate 

appoinent(in the case of reiature death 

f a Railway servnt) reav4.b1e to be 

jiven co ideratton eVfl Upto 20 years from 

the date of death of the Rilwr Servant. 

2herefore, insteitid of rejectiug the claim 

of I 
the Ap,.piicai t, the rnatter(relatirig to 

provide an appointent on compassicneite 

ground to the applicit) ought to have been 

sent to the uroper hiçhor authorities/General. 

.auager of the Jivison to give due 

coidertion to the prayer of the ..pp1ic.it 

to provide him n ex'nplotnerit on cccpasonste 

qround.It ;pexs by his r epresitation dt0  

25.9.03,the ippliC,:d1t ilas miie a fresh prayer 

to provi ie him canpassionate apomntment. 

In the aforesaid 	ises,esecially, 

on the faCC of the circulrs of the 'Liiways 

vesting powers on the Gcnerl "danaLger of the 

Railway hone to condone the delay upto 20 

years in providing compassionate appoitDent, 

this Original Application is Iiposed of at 

the aii.,sion stage,with 3irection 



to the Respondents to consider the qrievnce of the 

Appiicarit(to provide him an employnent on ccmpasionate 

ground)on merit and to pass neces ary orders (under 

intimation to the pljcnt) within a erid of 90 days 

from the date of receipt of a copy of this or1er. 

L.iberty is hereby granted to the Applicant 

/ to reresent his case (by providing all details, for -c' 
substantJ.ating his claim) within a period of seven days 

i.e. by 9.1.2004. 

ith the aforesaid observations and directions, 

this Origthai Appltcation is disposed of at the anission 

fr / stage'34ftze hetiug learned counsel for the Appi.Lcant and 

Mr.R.C.11AT11erned 	Qoua3el fr the 9ilways; 

on whom a copy of this Oriqil ippliction ha Ledy 
\V 

/ 
been served. 

le M]:er( udicial) 


